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ORDER 

(Appl. for condonation of delay) 
(IA NO. 477 OF 2016) 

 

 There is 31 days’ delay in filing this review petition.  In this petition, 

the petitioner has prayed that the delay in filing the review petition be 

condoned. 

 Having heard learned senior counsel for review petitioner and having 

perused the explanation offered by the review petitioner, we are of the 

opinion that the delay needs to be condoned.  Accordingly, delay is 

condoned.  Application is disposed of. 
 

 Registry is directed to number the Review Petition.  

  



:2: 
 

ORDER 

 
(REVIEW PETITION NO. 21 OF 2016) 

   
This Review Petition has been filed by Review Petitioner seeking 

review of order dated 04.05.2016 passed in Appeal No. 211 of 2015. 

Admittedly from order dated 04.05.2016 an appeal was carried to the 

Supreme Court by MP Power Management Company Ltd. and on 

25.07.2016 the Supreme Court dismissed the said appeal by passing the 

following order: 

“UPON hearing the counsel the Court made the following  

O R D E R 

Exemption from filing certified copy of the impugned judgment is 
granted.  

We find no substantial question of law arising for an order of formal 
adjudication of the appeal. The appeal is accordingly dismissed. 
Consequently, I.A. No. 2 for stay is also dismissed.”  

 

 In view of above, this Review Petition cannot be entertained. Review 

Petition is dismissed accordingly.    

 

 

(T. Munikrishnaiah)               (Justice Ranjana P. Desai)  
 Technical Member            Chairperson  
mk/vt 


